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Ladies. Gentleaen,

U-e hav-e asseah-I-ed here today to aoum th&

passing away of Justice Dinsbah Pirosha Radon, a forasr

aeaber of our Bar, a forael' aeaber of our Beftc~a-

foraer Chief Just ice of this High Court and then a

foraer Judge" of the Supreae Court of India.
I

Justice Radon needs- no introduction in the

world of law in India and in the State of ftaharashtra in

,_particular. He.practic~ci
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. ~epuution for_I'. than two decade. and va.

this Court tfor about 16 years and then served as a Judge

of the Supreae Court for ~ t:han 3 years. V. V8-r-e

obviously sorry to part with hia when he left

ltaharasht-ra to join the Supreae Court. But v~ vere

again very auch sorry vhen.e found that w. could not

utili_e hia as the aaker of law fo-r all o-f us and the

whole of India for a 8uch longer period. But even

during that short span of about three years in the



Supreme Cour t, Justice Madon
I .

could structure and re-

structure our Constitutional Law and Adm.ini-s~t-ive Law

with spectacular depth and brilliance. To the learned

lawyers of this Court and to the learned Judges I need

not refer...tothe large number of decis-rons--i:Tt--whichhe

shaped o~r laws with admirable magnitude. But I would
.".

only say that in that celebrated decision of Tulsiram

Patel he rebuilt the- law relating to GoV'el"n.entServants

as laid down in yet another celebrated decision of the

Supreme Court three decades ago in Parshotam Lal

Dhingra. His decision in Central Inland Water Trans2ort

Cor20ration broke absolutely new grounds and opened up

new horizons which w~~e unknown to us till then.

Shakespear ian hero Macbeth was utterly

cynical when he sAid that a san is bu~ .a' poor player

,

who struts and frets his hour upon the stage and then is

heard no more- . We have not the slightest doubt that

the ha I lowed memory of Justice Madon shall remain as a

ini.ag 8J\" i f.s t at-.l.on to belie.thisthesis, forv4! all

know that his name shall be heard, and he shall be

remembered so long the Constitutional and Administrative

Laws of india shail continue to be taught, refer red to,

administered and appl ied. As €!. Judtt and then ~ ~

Chief Justice of this High Court, his memories, acts and

deeds shall continue to inspire us for years to come. As
I

One-Man Com.ission of Inquiry, he went into and

ascertained the causes of the unprecedented communal



disturbances 'which took place in Bhiwandi and Jalgaon

and other places in the State of Maharas,ht'ra in 1970.

The Report s-uhIBitted by hi. was a .asteTp'iece and the

Report was inc is il1e, analytical an~ ertra-ardinarily

hr-i i i iant in conclusions, sparing no ane_whowas in one

way
..

or the other responsible for th~holocaust.-~
He was

-
a true embodiment of the 20rastrian teaching wMANASHNI,

GAVASHNI, KUNASHNIW Right thought, Right Speech and

Right action.

His death is also a personal loss to lIIeas

had the unique privilege of knowing him pel'"sonally

since 1983 when he became a Judge of the Supreae Court.

When took oath the other day as the Chief Jugticeof

this High Court, Justice l1adon greeted IRe with h'is

inspiring SUli 1 e and inimitable way and obliged me

immensely by saying that he made it a point to attend

the Oath Ceremony even though he was not keeping good

heal tho
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In Bpi te of a II the phi losophicat,:ser.on

WJATASTYA HI DHRUVA I1RITYU. - everyone born is destined

to die - and .S-A-NJf}GATVIPRAYOGANTAw - we unite only to

his mundane and aartal frame. But let us all pray that

now that his soul is freed from the bond of flesh, may

part - we all in this High Court have parted with

Justice Madan with the heaviest heart and we are

.

extremely that he is no more with us and has Ieftsor ry



his soul, after all this brilliant and eventful sojourn,

find an everlasting abode of peace.

On behalf of eyself, all my learned colleagues and

aii of you assembled here, convey my heartfelt

condolences to the members of the bereaved family.
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